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10 doye mor. in. vidoe lotter b, 2.12.1500 o4°
was richiv.: by him ©n 6.12,1988, Instcae 7
making rcprueswentatian, he demanded further 1C o
tame moce vide d.s application ¢t 15.12.1588 fur
gimply lingcring the cascs Since the applicant
had given 10 deys mors time but he did nct sub-i:
his repruscntrticn and thorefere the dopartment
hat nu ~lt.ornative excopt te decide the cass

sn morits on 19,12,1988 ond cuormunicated the

same vide meme Mo, 5—6/87/33/sisc-13 ¢t. 20.12.80,
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not on sick lzavo during the psriod. As the
applicant failed to submit -epresentation, the
Respon: ents No. ¢ (disciplinary authority) had no
alternative except to decide the case on merits which
was recided on 19,12,1988 and communicated on
?7,12.,1988, It is next contencded that the applicant
vide his applicatin ct, 19,12,1988, requested for
inspretion o¢ certain documents whcreas in his
zarlier applications dated 1.12,1988 and 15,12,.1988,
he had simply reguested for exten§ion of time of

15 days and 13 days respsctively, If the applicant
was actually desirous of inspecting the documsnts,
the reque:t sho.ld hasve been mide in his zarlier
applications. He simply wanted to linger the case

on one pretext or the other. From the above facts
it is clear that time and rcascnable opportunity uvas
given to the applicant for submitting his representa-
tion. Therz was no vioation of ﬁrinciple of natural
justice or reascnable opportunity of hearing to the
applicant, According to the lcar-ned counsel, the
Assistant Post Master, Qho has bezn impleaded as
responcent No, 4 wzs liable and he should have hsen
subjected to encuiry and ths applicant has bsen
unnecessarily haL§% up. The matter went before the
memher Post Tslegraph P & T Soard and after taking
into consideration certa'n circiumstances what has been
st=ted by the applicant he reducad the punishrznt .
'While reducing the punis:munt he should hrve b&Em
takcn into consideration the provisions of P & T
anual including para 126 ant 137 regarding
apportionment of liability. It appe:rs that it was
also not taken into consiceration that the loss
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should bz made good if from the wrong recoif@ent ®
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whom paynsnt was made but, that too was not done,
In case the matter is sent back for apportionment
of liaebility the mattsr will linger on without any

fruitful result anu the interest oﬂﬁustica willy bz

served, Jn case tne amount of recoviry is reduced

to 5,777/« anc¢ it is accordingly reduced to fs. 5,223/
VY o)

In case the anplicant has deposited a sum of Rs, 5090/
A

‘ <«
w’shall be refunded by the department to the applicant
& wwithin 2 prriod of 2 months anc after that period

the department will pay interest of 127 per annum

also to tre applicant till the date the said amount

is not refuncded, Mo order as to cost.
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